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a m ajor reason is that a nuniber cf 
vacancies have not been flllecl up in the 
High Courta in the last few  years and 
judge stcengths flxcd need to t»e in
creased in many courts, especially 
with increase in litigation.

(c) Steps are being taken to filll up 
the existing vacancies in the High 
Courts. Where neces.?ar.v, the present 
strength of judges in the High Courts 
w ill be increased.

Statement

Nam e o f  the Court

Cases 
pending 

for more 
than five 

years as 
on 31-12-76

Supreme Court o f  India 

H IG H  C O U R T S

2.518*

I .■\llahabad . 23.074
2. .\ndhra Pradesh ID

3- Bomb.iy 7-9S5
4 Calcutta 19.084
5- D elhi 5-135
6. Gauhati . 364
7- Gujarat . . 352
8 , Himachal Prrdesh 416

9 - Jammu & Kashm ir 108

1 0 . Karnataka 62
I I . Kerala . 14
12. M adhya Pr?desh 3 . 7 2 8

13- Madras I3C33
14. Orissa 378

1 5 - Patna . . 5.734
16. Punjab & Haryana 7,560

17- Rajasthan . 1.974
1 8 . Sikkim N il.

• ai on 1-4-1977.

Study Of Hathl Committee Report

3258. SHRI JYO TIRM O Y BOSU: 
SHRI SA U G A TA  ROY:

W ill the Minister o f PETROLEUM, 
CHEMICALS & FERTILIZERS 
pleased to state;

(a) vrhether G ovem tnent have re 
finished study of the Hathi Com m it- 
4ee Report on drug industry;

(b ) if so, what is their policy  on 
the issue o f  nationalisation o f  the 
entire industry in general and foreign  
controlled drug firms in particular; 
and

(c )  what positive steps, if  any, are 
being contem plated to bring down 
prices of life-saving drugs w hich re
corded a sharp rise during the rule 
o f the previous Central Governm ent?

T H E  M I N I S T E R  O F  P E T R O L E U M , 
C H E M I C A L S  A N D  F E R T I L I Z E R S  
(S H R I H. N B A H U G U N A ) ;  (a) and
(b). Recomm endaM ons of ihe H athi 
C o m m itte e  including th e ir  rocom m en- 
d ations to regu la te  the act iv it ies  o f  the 
F o r e ig n  S e c to r  C o m p a n ie s  in th e  D r u g  
In dustry  are un der  coimideratioii of 
G ov ern m en t and a rm.il decision will  
be taken  as soon as possible.

(c) W ith  etTect from lOih M ay, 1977 , 
the G o v ern m en t h a v e  reduced the 
exc ise  d u tv  on p-ite it  and propTictary 
m edicines  containing the folliAvinn 
bulk  d ri ’ Cs from  12:. Pcr cent to 21 
per c e n t : —

(i) C hloroquin  Phosp hate

(ii) A m o dia q u in

(iii) G lofazim in o

(iv> T olb u ta m id e

( V )  M e t r o n id a z o le

(vi)  D ie th y l  C a r b a m a zin e  C itra te

( v i i )  P i p e r a z i n e  a n d  i t s  'a l t s

(v i i i)  R ifam p cin

( x i )  T e t r a c y c l i n e  H y d r o c h lo r id e .

This will have an eSeot towards re
ducing the prices o! the formulations 
and the benefit will be passed on to the 
consumers as soon as the revised 
excise duty is levied on the new batches 
cleared by the excise authorities.




